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Heard the learned counsel for the partiss, Mr, Manish
Bhandari submits that under the scheme, they cannot give
appointmants or benefits to those peréons who have submitted
false certificate%&gn the basis of such false certificate,
succeeded in getting appointments, It is a matter which falls
within the discretion of the respondents that no leniency shwmild
g=% be shown to persons who have committed a crime, In fact, it
is advisabié to take preventive measures, if false certificates
are being filed for claiming appointment. However, no Reviaw

Petition can be entertained on this point. The Revisw Patition

is dispissed,
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